
GOVERNMENT OF INDIA 

MINISTRY OF POWER 

RAJYA SABHA 

UNSTARRED QUESTION NO.1738 

ANSWERED ON 09.03.2021 

POWER ALLOCATION TO SUBANSIRI HEP 

1738  SHRI AJIT KUMAR BHUYAN: 

Will the Minister of POWER 

be pleased to state: 

(a) whether allocation of Power of 2000 MW Subansiri HEP have been made and if so,

details of state wise allocation including percentage /quantum of free power if allocated to

any state/states;

(b) the criteria for allocation of free power in case of Hydel Project where more states

are involved in a single project as host state /affected states;

(c) whether Government is aware about system deficiency in Assam for distribution of

power for which people are suffering even if power is available in the region; and

(d) if so, what are those constraints and what steps are being taken to improve?

A N S W E R 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER, NEW & 

RENEWABLE ENERGY AND THE MINISTER OF STATE FOR SKILL DEVELOPMENT 

& ENTREPRENEURSHIP 

( SHRI  R.K. SINGH ) 

(a) : Yes Sir, the power of 2000 MW Subansiri HEP have been allocated vide Ministry 

of Power’s Letter No. 11/1/2002-DO (NHPC) dated 14.07.2009 (Annex-I) in which  details of 

state wise allocation are given. 

(b) :   The criteria for allocation of free power in case of Hydel Projects where more

states are involved in a single project as host State/affected States has been given at Ministry of

Power’s  Letter No. 16/46/86-DO (NHPC) (Vol:II) dated 01.11.1990 (Annex-II).  The brief of

the criteria is under:-

(i) 12% of power from the energy generated by the power station would be supplied free of

cost to those States of the Region (including the State where the hydro-electric project is

located) where distress is caused by setting up the project at the specific site, like

submergence, dislocation of population; the allocation being made in proportion to the

extent of such distress.
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(ii) However, as per Gazette notification dated 31.3.2008 (Annex-III) free power has been

increased to 13% (12% for the host Government and 1% for contribution towards local

area development fund as constituted by the State Govt. State Govt. also have to provide

equivalent percentage (1%) of funds for the local area development fund.

(c) & (d): In order to strengthen the transmission and distribution infrastructure in six States

of NER including Assam, a scheme namely, North Eastern Region Power System Improvement

Project (NERPSIP) was sanctioned in year 2014 by GoI at an estimated cost of Rs.5111.33

crores (February, 2014 Price Level) which has been subsequently revised as Rs. 6700 crores

(October, 2018 Price Level) in the year 2020. For Assam, the scheme mainly comprises of 16

numbers of 33/11 kV sub stations with total transformation capacity as 240 MVA and 33 kV line

of length 479 km.

As per Section-42 of Electricity Act 2003, it shall be the duty of a Discom to 

develop and maintain an efficient, coordinated and economical distribution system in its area of 

supply and to supply electricity. Hence, any deficiency in distribution system in Assam has to be 

taken care by the respective distribution company. However, to supplement the efforts of the 

States/Discoms, Government of India launched various schemes such as Integrated Power 

Development Scheme (IPDS), Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY), 

Saubhagaya, etc. for providing funding to States to improve their Distribution infrastructure 

systems. Projects under IPDS/DDUGJY schemes, envisage the establishment/augmentation of 

33/11 kV sub-stations, DTs, HT/LT lines, replacement of LT cables with underground (UG) and 

aerial bunched (AB) cables including IT enablement of distribution infrastructures etc. 

Projects worth Rs.1522 crores have been sanctioned under IPDS/RAPDRP and 

projects worth Rs. 8589.96 crores have been sanctioned under DDUGJY/Saubhagaya/RGGVY 

for the State of Assam.    
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ANNEX-I 

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF UNSTARRED QUESTION 

NO.  1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021 

*************** 
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ANNEX-II 

ANNEXURE REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION 

NO.  1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021 

*************** 
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ANNEX-III 

ANNEXURE REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION 

NO.  1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021 

*************** 
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